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Respondent Nos. 1, 2 and 3 putting forth his grievance for 

not having been accorded either temporary status or the 

benefit of regulanzation of service mspite of having sewed 

the organization for about 13 years. 

As agreed to by he Ld. Counsel for both the 

sides, without going into the merit of the case, in the light of 

above submission, it is considered at this stage that a 

direction can be issued to Respondent Nos. 1, 2 and 3 to 

consider the representation, if filed by the applicant within 

15 days, and pass a reasoned order intimating the result 

thereof to the applicant Within 60 days from the date of 

receipt of a copy of this order. Ordered accordingly. 

Meanwhile, if the applicant has not been 

disengaged, he shall not be disengaged till the decision of 

the competent authority as ordered above. 

With the above observation and direction, this 

O.A. is disposed of at the stage of admission itself 

Send copy of this order, along with copy of the 

O.A., to the Respondents at the cost of the applicant. 
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